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[ Bihar Act 7,2018]
The Bihar Industrial Area Development Authority (Amendment) Act, 2017
AN
ACT

Preamble:- To amend the Bihar Industrial Area Development Authority Act 1974 (Bihar
Act 16, 1974)

Be it enacted by the Legislature of the State of Bihar in sixtyeight year of the Republic of
India as follows:—

1. Short title, extent and commencement.—(1) This Act may be called The Bihar
Industrial Area Development Authority (Amendment) Act, 2017.

(2) It shall extend to whole State of Bihar.
(3) It shall come in to force with immediate effect.

2. Amendment in section 2 of the Bihar Act 16, 1974. —After the words “Hospital” used in
sub section (a) of section (2) of the said Act, 1974 the words “common effluent treatment plant,
provision of common facility centre, solid waste management system” shall be inserted.

3. Amendment in Section 3 of the Bihar Act 16, 1974. - (1) The words “a Secretary or”
shall be inserted before the word “commissioner” used in sub section (3) (ii) of the said Act, 1974.

) The following sub section (4a) shall be inserted after sub section (4) of section 3 of

the said Act, 1974:-
“(4a)  The Authority may, by general or special order in writing delegate to any
officer of the Authority subject to such ~ conditions, if any, as may be
specified in the order, such of its powers and functions under this Act
as it may deem necessary.”

4. Insertion of new section 4A in the Bihar Act 16, 1974- The following new section 4A
shall be inserted after section 4 of the said Act 16, 1974:

“4A Industrial Area.—(1) The Industrial Area may contain one or more of the
following lands:

(@) All lands acquired by the State Government and transferred to the
Authority under Section 9 of the Act.

(ii) All lands acquired by the Authority on lease, rent, and purchase or
acquired under any form of tenancy under Section 6 (10) and Section 9
of the Act.

(2)  Notwithstanding anything contained in any other law, the Authority shall notify
Development Control Regulation, related byelaws, master plan and such other
matters with respect to industrial planning for such Industrial Area."

5. Amendment in section 6 of the Bihar Act 16,1974.- (1) The following sub section (1a)
shall be added after sub section (1) of section 6 of the said Act, 1974:-

(la)  The Authority shall be the implementation agency for industrial planning of
industrial area as mentioned in Section 4A.

2) After the words “allotment of land” used in sub section (2) of section 6 of the
said Act 16, 1974. The words “or factory shed or building or parts of
buildings” and further after the words ‘“execution of lease” the word
“modification” shall be inserted.

3) After the words “the Industry” used in clause (a) of sub section (2) of section
6 of the said Act, 1974, the words “or all dues, rent, charges of the Authority
have not been paid within time or unregistered product is manufactured or any
construction contrary to the approved plan has been carried out or an activity
injurious to industries has been engaged into” shall be inserted.

4) The following sub section (c) and (d) shall be inserted after sub section 2(b) of
section 6 of the said Act, 1974:- “(c) The Authority shall regularly identify
unutilized buildable area in each plot with regard to the building regulations.
The Authority shall issue notices to the plot holders in the Industrial Area
calling upon them to furnish details in a prescribed form. Upon the submission



fagR ot (RMURY), 4 S 2018

(d)

of the report if the Authority is satisfied that the plot holder has not utilized
the maximum buildable area of his plot even after 3 (three) years or any other
period notified by the State Government, from the date of taking over the
possession for the purpose for which the land was allotted, the unutilized
portion shall be cancelled for accommodating another industry. The portion
of the plot that is not being utilized by an allottee/ lessee be demarcated and
taken over by the Authority for accommodating a new allottee/lessee.
Commencement of business on allotted plot or area: No person shall
commence business until an Occupation Certificate is issued by the Authority
after implementation of Detailed Project Report filed by the allottee, and in
accordance with the Development Control Regulations of the Authority. The
Authority shall permit any deviations in the Detailed Project Report, provided
such deviations shall be intimated and approved by the Authority before any
such deviation implementation has commenced on the plot.”

&) The following sub section (3a) shall be inserted after sub section (3) of Section 6 of
the said Act, 1974:—
“(3a) Authority may formulate Allotment Policy, Transfer Policy, Exit Policy,

Cancellation Policy or such other Policy for better management of Industrial
Area.”

(6) Section 6(4) shall be substituted with the following:—

"(a)

(b)

The Managing Director of the Authority shall have the powers of the
Collector under section 2 (1) of the Bihar Public Land Encroachment Act,
1956, for purposes of removal of encroachment on road, houses, gullies, any
land in the development areas and properties of the Authority.

Any person who encroaches upon road, houses, gullies, any land in the
development areas and properties of the Authority or continues to possess or
squat upon the cancelled plot or a portion of the plot shall be treated as
encroacher and the Authority shall take necessary action in terms of this Act.”

(7 The following subsection (9) and (10) shall be added after sub section (8) of section
6 of the said Act, 1974.—

“(9)  The Authority may form an Industrial Area Management Committee for effectively
managing the Industrial area.

(10)  The Authority shall have powers:—

(a)

(b)

to acquire and hold such property, both movable and immovable as the
Authority may deem necessary for the performance of any of its activities;

to purchase by agreement or take on lease or rent or under any form of
tenancy any property as per prescribed rules, to erect such buildings and to
execute such other works as may be necessary for the purpose of carrying out
its duties and functions;

6. Amendment in section 7 of the Bihar Act 16, 1974.—After sub section (2) of Section 7
of the said Act, 1974, the following sub section (3), (4) and (5) shall be added:-

“(3)
“)

&)

Such accounts shall be operated upon by such officers of the Authority as may
be authorised by it by regulations made in this behalf.

The Authority shall have the power to spend such sums as it deems fit for the
purposes authorised under this Act from out of the general fund of the
Authority as the requirement may be.

Notwithstanding anything contained in sub-section (2) and (3) above, the
Authority may keep on hand such sum as it thinks fit for its day to day
transactions, subject to such limits and conditions as may be prescribed.”

7. Amendment in section 8 of the Bihar Act 16, 1974:-(1) After sub section (1) of section 8
of the said Act, 1974, the following sub section (1a) and (1b) shall be inserted:

“(la)

The Authority shall be competent to make variations in the programme of
work in the course of the year, provided that all such variations and
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(1b)

2
“(5)

re- appropriations out of the sanctioned budget are brought to the notice of the

State Government by a Supplementary Financial Statement.

The State Government shall, make available such grants, subventions,
loans and advances to the Authority as it may deem necessary for the
performance of the functions of the Authority under this Act; and all grants,
subventions, loans and advances made shall be on such terms and conditions
as the State Government may prescribe.”

The following sub section (5) shall be added after sub section (4) of
section 8 of the said Act, 1974:-

The Authority shall submit to the State Government an annual report giving a

true and full account of its activities, policies and programmes during the

previous financial year and forward looking statements in the form prescribed
in the Rules within 90 days after the end of each financial year.”

8. Amendment in section 9 of the Bihar Act 16, 1974.- (1) The words and figures *“ Land
Acquisition Act, 1894” used in sub section (1) of section 9 of the said Act, 1974 shall be substituted
by the words “ the prevailing land acquisition laws.”

9. Amendment in section 12 of the Bihar Act 16, 1974.- The words and figures

“with fine which may extend up to Rs. 10,000/-” used in sub section (1) of section 12 of the

said Act, 1974 shall be substituted by the words “with fine of rupees five lakhs or 300% of all costs

incurred by the Authority whichever is higher” and further the words and figures “Rupees 100/- for
every day” shall be substituted by the words ““ Rupees five thousand per day”.

10. Amendment in section 14 of the Bihar Act 16, 1974.- The following clause (c1) shall be
added after clause (c) of section 14 of the said Act,1974:-"(c1)Purchase of land and/or building, take
a property on lease or rent.”

By order of the Governor of Bihar,
MANOJ KUMAR,
Joint Secretary to the Government.
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